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Steel and Others

Robarts

(1881) 04 CAL CK 0015
Calcutta High Court

Case No: None

APPELLANT
Vs

RESPONDENT

Date of Decision: April 4, 1881
Citation: (1881) ILR (Cal) 809
Hon'ble Judges: Wilson, |
Bench: Single Bench

Wilson, J.

Judgement

Decided that, where a matter is before arbitrators, it is out of the hands of the
Court; that although the CPC gives power to the Court to interfere in various ways in
arbitration matters, it makes no provision for such an application as the present.
Such being the case, added to the fact that he considered that no sufficient reason
for making the application had been advanced, the motion was dismissed with

costs.
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